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(b) It is expected that the construc-
tion of the Dam to F.R.I.. (+) 546 
would be completed in 1967. But by 
June 1966 season, the Dam would be 
constructed to a height sufficient to 
let out water into the Canals for 
development of irrigation in the Canal 
system. The Hydro-electric scheme 
has not been approved so far. 

(c) Rs. 6,821.23 lakhs. 

(d) The rate of interest in the case 
of loans sanctioned on and after the 
20th December, 1962, for meeting the 
works expenditure is 51 % per an.num, 
while 1he rate for the loans sanctIOned 
prior to that date is ~  per annum. 
The loan of Rs. 3,64,23,243 sanctiono:od on 
25th June. 1963, to meet the interest 
charges would, however, bear an 
interest of ~  per annum. 

The interest is calculated from the 
date the loan is adj usted against the 
State Government. 
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Quarters on PanchklllD Baad., 
New Deihl 

1581. Shri 1. B. S. Blat: Will the 
Minister of Works, Boaslnc an4 
Jkhabilltation be pleased to state: 

(a) whether as a result of recOD-
nruction of the Panchkuin Road 

Quarters their number has almost 
doubled; 

(b) whether any request has been 
received from the Government of 
India Press, New Delhi for the mms-
fer of some of these quarters to the 
Press Pool for allotment to Class IV 
employees of the Press; aRd 

(c) if so, the decision taken in the 
matter? 

The Minister of Works, Housing and 
Rehabilitation (Shri Mehr Chand 
Khanna): (a) 611 Type I quarters at 
Panchkuin Road were demolished and 
720 are being constructed on the site. 

(b) No. 
(c) Does not arise. 

Recovery of Rent Arrears 

158Z. Shri Hem Raj: Will the 
Minisl<:!r of Works, Housing and 
Rehabilitation be pleased to state: 

(a) whether any time limit has 
been fixcd by the Directorate of 
Estates for the recovery of arrears of 
rent from the retired officials or the 
dependents of retin'd and deceased 
officials; 

(b) if so, the limit so fixed; and 

(c) the number of such cases pend-
ing in the Directorate where the 
demands are more than six years old 
from 1963 backwards? 

The Minister of Works, HOusing and 
Rehabilitation (Shri Mehr Chand 
Khanna): (a) and (b). The rent for 
the accommodation allotted to the 
Government officials is recovercd at 
source from their monthly pay bills. 
Under the circumstances, the question 
of fixing any time limit does not 
arise. 

(c) Only in the case of one Gov-
ernment officer the closing of his final 
accounts is pending with regard to 
the recovery of the difference between 
the rent paid by him under Funda-
mental Rule 45A and due from him 
under Fundamental Rule 45B pertain-
ing to the period ot break in hIa 
RrVice. 




